
ITEM NO.1               COURT NO.1               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Suo Moto Writ (Crl)  No(s).  2/2024

IN RE: ALLEGED RAPE AND MURDER INCIDENT OF A TRAINEE DOCTOR
IN R.G. KAR MEDICAL COLLEGE AND HOSPITAL, KOLKATA 
AND RELATED ISSUES

(FOR ADMISSION and IA No.185574/2024-INTERVENTION APPLICATION and
IA No.190235/2024-INTERVENTION APPLICATION and IA No.194010/2024-
INTERVENTION  APPLICATION  and  IA  No.185851/2024-INTERVENTION
APPLICATION and IA No.194183/2024-INTERVENTION APPLICATION and IA
No.185161/2024-INTERVENTION  APPLICATION  and  IA  No.192100/2024-
INTERVENTION  APPLICATION  and  IA  No.187643/2024-INTERVENTION
APPLICATION and IA No.188278/2024-INTERVENTION APPLICATION and IA
No.192250/2024-INTERVENTION  APPLICATION  and  IA  No.185498/2024-
INTERVENTION  APPLICATION  and  IA  No.188323/2024-INTERVENTION
APPLICATION and IA No.187656/2024-INTERVENTION APPLICATION and IA
No.187814/2024-INTERVENTION  APPLICATION  and  IA  No.188500/2024-
INTERVENTION  APPLICATION  and  IA
No.187964/2024-INTERVENTION/IMPLEADMENT  and  IA  No.187639/2024-
INTERVENTION/IMPLEADMENT  and  IA
No.185169/2024-INTERVENTION/IMPLEADMENT  and  IA  No.185545/2024-
INTERVENTION/IMPLEADMENT  and  IA
No.188328/2024-INTERVENTION/IMPLEADMENT  and  IA  No.192908/2024-
INTERVENTION/IMPLEADMENT  and  IA
No.185565/2024-INTERVENTION/IMPLEADMENT  and  IA  No.192097/2024-
MODIFICATION  OF  COURT  ORDER  and  IA
No.190236/2024-CLARIFICATION/DIRECTION  and  IA  No.187815/2024-
PERMISSION TO APPEAR AND ARGUE IN PERSON and IA No.194189/2024-
PERMISSION TO APPEAR AND ARGUE IN PERSON and IA No.187646/2024-
APPROPRIATE  ORDERS/DIRECTIONS  and  IA  No.192251/2024-APPROPRIATE
ORDERS/DIRECTIONS  and  IA  No.192912/2024-APPROPRIATE
ORDERS/DIRECTIONS  and  IA  No.187971/2024-PERMISSION  TO  FILE
APPLICATION FOR DIRECTION and IA No.187974/2024-PERMISSION TO FILE
APPLICATION FOR DIRECTION and IA No.187637/2024-PERMISSION TO FILE
ADDITIONAL  DOCUMENTS/FACTS/ANNEXURES,  IA  No.  187646/2024  -
APPROPRIATE  ORDERS/DIRECTIONS,  IA  No.  190236/2024  –
CLARIFICATION/DIRECTION,  IA  No.  187814/2024  -  INTERVENTION
APPLICATION, IA No. 188500/2024 - INTERVENTION APPLICATION, IA No.
187656/2024  -  INTERVENTION  APPLICATION,  IA  No.  188323/2024  -
INTERVENTION  APPLICATION,  IA  No.  187643/2024  -  INTERVENTION
APPLICATION, IA No. 188278/2024 - INTERVENTION APPLICATION, IA No.
192100/2024  -  INTERVENTION  APPLICATION,  IA  No.  185574/2024  -
INTERVENTION  APPLICATION,  IA  No.  185498/2024  -  INTERVENTION
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APPLICATION, IA No. 190235/2024 - INTERVENTION APPLICATION, IA No.
188328/2024  –  INTERVENTION/IMPLEADMENT,  IA  No.  187639/2024  –
INTERVENTION/IMPLEADMENT,  IA  No.  187964/2024  –
INTERVENTION/IMPLEADMENT,  IA  No.  192097/2024  -  MODIFICATION  OF
COURT ORDER, IA No. 187815/2024 - PERMISSION TO APPEAR AND ARGUE IN
PERSON,  IA  No.  187637/2024  -  PERMISSION  TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES, IA No. 187974/2024 - PERMISSION TO FILE
APPLICATION FOR DIRECTION, IA No. 187971/2024 - PERMISSION TO FILE
APPLICATION FOR DIRECTION)
 
WITH
W.P.(Crl.) No. 351/2024 (PIL-W)
(FOR ADMISSION)
 
Date : 09-09-2024 These matters were called on for hearing today.

CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE J.B. PARDIWALA
         HON'BLE MR. JUSTICE MANOJ MISRA

For Petitioner(s) By Courts Motion, AOR
                    
                   Mr. Sanjay R Hegde, Sr. Adv.
                   Mr. Omanakuttan K. K., AOR
                   Ms. Rambha Singh, Adv.
                   Mr. Akhilesh Kumar Mishra, Adv.
                   Mr. Ankit Tiwari, Adv.
                   Mr. Shahrukh Ali, Adv.
                   Mr. Tanay Hegde, Adv.                          
                   
For Respondent(s) Mr. Tushar Mehta, Solicitor General
                   Mr. Kanu Agrawal, Adv.
                   Ms. Swati Ghildiyal, Adv.
                   Mr. Arkaj Kumar, Adv.
                   Mr. Arvind Kumar Sharma, AOR
                   
                   Mr. Tushar Mehta, Solicitor General
                   Mr. Mukesh Kumar Maroria, AOR
                   Mr. Kanu Agrawal, Adv.
                   Mr. Arkaj Kumar, Adv.
                   Ms. Swati Ghildiyal, Adv.

Mr. Kapil Sibal, Sr. Adv.
                   Dr. Menaka Guruswamy, Sr. Adv.
                   Mr. Sanjay Basu, Adv.
                   Ms. Astha Sharma, AOR
                   Mr. Nipun Saxena, Adv.
                   Ms. Anju Thomas, Adv.
                   Ms. Aparajita Jamwal, Adv.

2



                   Mr. Sanjeev Kaushik, Adv.
                   Ms. Mantika Haryani, Adv.
                   Mr. Shreyas Awasthi, Adv.
                   Mr. Utkarsh Pratap, Adv.
                   Ms. Pratibha Yadav, Adv.
                   Ms. Ripul Swati Kumari, Adv.
                   Mr. Bhanu Mishra, Adv.
                   Ms. Lihzu Shiney Konyak, Adv.
                   Mr. Lavkesh Bhambhani, Adv.
                   Ms. Arunima Das, Adv.
                   Mr. Devadipta Das, Adv.
                   Ms. Mehreen Garg, Adv.
 
                   Mr. Sachin Jain, Adv.
                   Mr. Ajay Agarwal, Adv.
                   Mr. Hardeep S Sodhi, Adv.
                   Mr. Vishal, Adv.
                   Mrs. Subhadra Dwivedi, Adv.
                   Mr. Rajiv Ranjan Dwivedi, AOR
                   
                   Mr. Shiv Mangal Sharma, A.A.G.
                   Mrs. Abhinandini Sharma, Adv.
                   Ms. Shalini Singh, Adv.
                   Ms. Saubhagya Sundriyal, Adv.
                   Ms. Nidhi Jaswal, AOR
                   
                   Ms. Haripriya Padmanabhan, Sr. Adv.
                   Mr. Nishant Kumar, AOR
                   Ms. Trisha Chandran, Adv.
                   Mr. Gaurav Prakash Pathak, Adv.
                   Mr. Ashutosh Anand, Adv.
                   
                   Mr. Siddharth Batra, AOR
                   Ms. Archna Yadav, Adv.
                   Mr. Rhythm Katyal, Adv.
                   Mr. Chinmay Dubey, Adv.
                   Ms. Shivani Chawla, Adv.
                   
                   Mr. Bikash Ranjan Bhattacharya, Sr. Adv.
                   Mr. Arupnath Bhattacharya, Adv.
                   Mr. Samim Ahammed, Adv.
                   Mr. Supratik Sarkar, Adv.
                   Mr. Tapas Maity, Adv.
                   Mr. Sidhartha Sankar Mondal, Adv.
                   Mr. Sudipta Dasgupta, Adv.
                   Mr. Arnav Sinha, Adv.
                   Mr. Avnish Kumasr Sharma, Adv.

Mr. Ramendra Mohan Patnaik, AOR

                   Mr. Anup Kumar, AOR
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                   Mr. Sachin Singh Dalal, Adv.
                   Mr. Akshat Singh, Adv.
                   Ms. Himani Sharma, Adv.
                   
                   Ms. Aparajita Singh, Sr. Adv.
                   Ms. Vrinda Bhandari, AOR
                   Ms. Pragya Barsaiyan, Adv.
                   Ms. Anandita Rana, Adv.
                   Ms. Vanshita Gupta, Adv.
                   
                   Ms. Meera Kaura, AOR
                   Mr. Tejas Patel, Adv.
                   Ms. Tanushree Bhalla, Adv.
                                      
                   Ms. Tanvi Dubey, Adv.
                   Mr. Raghav Sabharwal, AOR
                   Mr. Mekala Ganesh Kumar Reddy, Adv.
                   Mr. Aditya Nema, Adv.
                   
                   Ms. Shymphy Sharma, Adv.
                   Mr. Arman Sharma, Adv.
                   Ms. Yeshasvi Shrivastava, Adv.
                   Ms. Priyanka Dubey, Adv.
                   Dr. Vinod Kumar Tewari, AOR
                   
                   Mrs. Geeta Luthra, Sr. Adv.
                   Ms. Shivani Luthra Lohiya, Adv.
                   Mr. Nitin Saluja, AOR
                   Mr. Anirban Chanda, Adv.
                   Ms. Pranya Madan, Adv.
                   
                   Ms. Shashi Kiran, Sr. Adv.
                   Ms. Sadhana Sandhu, AOR
                   Mr. Rohit Pandey, Adv.
                   Dr. Satish Chandra, Adv.
                   Mr. Ujjwal Gaur, Adv.
                   Ms. Manisha, Adv.
                   
                   Ms. Bansuri Swaraj, Sr. Adv.
                   Mr. Siddhesh Shirish Kotwal, AOR
                   Ms. Ana Upadhyay, Adv.
                   Ms. Manya Hasija, Adv.
                   Mr. Tejasvi Gupta, Adv.
                   Mr. Pawan Upadhyay, Adv.
                   Mr. T. Illayarasu, Adv.                   
                   
                   Mr. Sameer Abhyankar, AOR
                   Mr. Rahul Kumar, Adv.
                   Mr. Aryan Srivastava, Adv.
                   Ms. Ayushi Bansal, Adv.
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                   Mr. Sarthak Dora, Adv.
                   Mr. Aakash Thakur, Adv.
                                      
                   Mr. Raghenth Basant, Sr. Adv.
                   Mr. Ravi Raghunath, AOR
                   Ms. Kaushitaki Sharma, Adv.
                                      
                   Mr. Rajesh Sen, Adv.
                   Mr. Debanik Banerjee, Adv.
                   Mrs. Shibani Bhattacharjee, Adv.
                   Mr. Vikas Jain, AOR
                   Mr. Akash Ganguly, Adv.
                   Ms. Shrawani, Adv.
                   Mr. Hardik Jayal, Adv.
                   Mr. Aviral Saxena, Adv.
                   Mr. Piyush Thanvi, Adv.                   
                   
                   Mr. Shashank Shekhar Jha, Adv.
                   Ms. Priyanka Thakur, Adv.
                   Mr. Anil Kumar, AOR                   
                   
                   Mr. Shrikrishna Ganbavale, Adv.
                   Mr. Omkar Jayant Deshpande, Adv.
                   Mr. Shashibhushan P. Adgaonkar, AOR            
                   
                   Ms. Karuna Nundy, Sr. Adv.
                   Mr. Sabyasachi Chatterjee, Adv.
                   Mr. Subhro Prokas Mukherjee, AOR
                   Mr. Gajendra Singh Negi, Adv.
                   Mr. Kiron Sk, Adv.
                   Mr. Badrul Karim, Adv.
                   Ms. Rishika Rishabh, Adv.
                   Mr. Svarit Uniyal Mishra, Adv.
                   Mrs. Srabani Mukherjee, Adv.
                   Mr. Shekhar Banerjee, Adv.                   
                   
                   Mr. Vivek Sood, Sr. Adv.
                   Mr. Vijay Arora, Adv.
                   Mr. Sandeep Gupta, AOR
                   Mr. Vijay Kumar Dhakane, Adv.
                   Mr. Kunal Dutta, Adv.
                   Mr. Karan Singh, Adv.
                   Ms. Kanchan Gupta, Adv.
                   Ms. Aishwarya Kumar, Adv.                   
                   
                   Mr. Satayam Singh, Adv.
                   Mr. Sanjeev Gupta, Adv.
                   Mr. Rajeev Ranjan, Adv.
                   Ms. Bhanu Kapoor, Adv.
                   Ms. Sheetal Rajput, Adv.
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                   Ms. Sneha Rani, Adv.
                   Mr. Akshay Singh, Adv.
                   Mr. Mrinal Kishor, Adv.
                   Mr. Rahul Kumar Jain, Adv.
                   Mr. Sourabh Singh, Adv.
                   Mr. Diwas Kumar, Adv.
                   Mr. Shivam Singh, Adv.
                   Mr. Shivam Pandey, Adv.
                   Ms. Ritu Reniwal, Adv.
                   Mr. Thomas Oommen, AOR
                                      
                   Mr. Vishal Tiwari, Adv.
                   Mr. Abhigya Kushwah, AOR
                   Mrs. Sunita, Adv.
                   Mr. Shailendra Mani Tripathi, Adv.
                   Ms. Kumari Nidhi Tripathi, Adv.
                   Ms. Eliza Gupta, Adv.
                   Mr. Pradeep Kumar Dubey, Adv.
                   Mr. Siddharth Rajkumar Murarka, Adv.
                   Mr. Rohan Rohatgi, Adv.
                   Mrs. Shubhangini Rohatgi, Adv.
                   Mr. Ravindra Kumar Gupta, Adv.
                   
                   Mr. Phiroze Edulji, Adv.
                   Mr. Anjan Datta, Adv.
                   Ms. Ishita Shrivastava, Adv.
                   Mr. Vishal Arun Mishra, AOR
                   Mr. Vivek Kumar Singh, Adv.
                   Ms. Rupali Panwar, Adv.
                   Mr. Saurabh Sharma, Adv.
                   Mr. Ayush Panwar, Adv.                   
                   
                   Ms. Mohini Priya, AOR
                   Mr. Jamshed Mistry, Adv.
                   Mr. Sunil Khattri, Adv.                   
                   
                   Ms. Jhuma Sen, Adv.
                   Mr. Anirudh Sanganeria, AOR                   
                   
                   Mr. Vijay Hansaria, Sr. Adv.
                   Ms. Sneha Kalita, AOR
                   Ms. Kavya Jhawar, Adv.
                   Ms. Nandini, Adv.
                   
                   Mr. Firdous Samim, Adv.
                   Ms. Gopa Biswas, Adv.
                   Mr. Ali Asghar Rahim, Adv.
                   Mr. Shekhar Kumar, AOR
                   
                   Mr. Abhimanyu Tewari, AOR
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                   Ms. Eliza Bar, Adv.

Ms. Kumud Lata Das, AOR
Ms. Indu Kaul, Adv.
Mr. Bibhuti Krishna, Adv.
Mr. Aman Anand, Adv.
Ms. Pooja Rathore, Adv.
Ms. Rubina Jawed, Adv.

                   
                   Applicant-in-person

Mr. Mahesh Jethmalani, Sr. Adv.
Mr. Shoumendu Mukherji, AOR
Mr. Ajay Awastih, Adv.
Mr. Vaibhav Thaledi, Adv.
Ms. Megha Sharma, Adv.
Ms. Mugdha Pande, Adv.
Mr. Arya Jha, Adv.

                   

UPON hearing the counsel the Court made the following
                              O R D E R

1 The Second Status Report dated 9 September 2024 has been filed by the Central

Bureau of Investigation.

2 Having perused the report, it appears that the investigation is in progress.

3 We direct the Central Bureau of Investigation to file a fresh status report by the

next date of hearing.

4 Three companies of CISF personnel have been deployed for the security at RG

Kar Medical College and Hospital.  The State of West Bengal has indicated that

provision for housing the CISF personnel has been made thus:

“S.No. Accommodation Distance  and
Time

Proposed  strength  of
CISF  Personnel  that
can  be
accommodated

1. KMCP Day School 2.6 km 1 company/54 Women
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(13 minutes) Personnel

2. Indira  Matri  O
Sisshukalyan
Hospital

1.7 kms
(6 minutes)

1 company/54 women
personnel

3. 3  flats  in  RMO
quarters  within
RGKMCH

0 kms 20-25 peersonnel”

5 In the statement which has been placed on the record by the Union Government,

on the other hand, it has been indicated that accommodation for one company

has  been  provided  in  three  locations,  namely,  at  (i)  RMO Quarter  –  RG Kar

Hospital (20 persons); (ii) KMCP School (40 persons); and (iii) Indira Matri Sadan

(30 persons); and, that the premises are likely to be handed over by the evening

today.

6 In order to obviate any logistical difficulties, we direct that a sufficiently senior

officer nominated by the State Government and an officer of CISF shall jointly

liaise so as to ensure that all the three companies of the CISF personnel which

have been deployed at the spot are duly provided with accommodation in the

vicinity of the hospital.  

7 Arrangements have been made for providing six buses, four trucks and three

Light Motor Vehicles for transportation of the CISF personnel.  The two officers

shall  ensure that necessary requisitions made by the CISF are duly complied

with by 5 pm today.  Necessary gadgets for security purposes shall, likewise, be

arranged no later than by 9 pm today.

8 All  social  media  posts  circulating  the  photographs  of  the  dead  body  of  the

deceased shall forthwith be removed to ensure the privacy and dignity of the

deceased.
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9 The Court has been apprised of the “Challan for use when a dead body is sent

for examinations” (PRB Form No 54 – Vide Rule 282, WB Form No 5371).

10 The Solicitor General, on the instructions of the investigating officer of the CBI,

states that the above challan, duly filled in, was not a part of the file which was

handed over to the CBI for investigation.  

11 Faced  with  the  above,  it  has  been  submitted  by  Mr  Phiroze  Edulji,  counsel

appearing on behalf of one of the petitioners before the High Court at Calcutta,

that the Form was, as a matter of fact, produced before the High Court during

the course of the hearing.

12 The  Form  is  unavailable  with  Mr  Kapil  Sibal,  senior  counsel,  and  Ms  Astha

Sharma, counsel, appearing on behalf of the State of West Bengal.

13 A copy of the Form duly filled in shall be produced before this Court on the next

date of listing.

14 During the course of the hearing, the Government of West Bengal referred to

mass  abstentions from work of  the resident  doctors  of  Medical  Colleges and

Hospitals across the State for 28 days, as a consequence of which the healthcare

system is facing severe disruptions.  

15 Paragraphs 7 and 8 of the Status Report which has been filed by the Health

Department of the State of West Bengal are set out below:

“7. Further,  as  the  Resident  Doctors  of  different  medical
colleges  and  hospitals  across  the  state,  have  been
abstaining from the duty for last 28 days, the healthcare
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system is facing severe disruptions and can come to a
standstill as residents doctors are the backbone of health
care in government medical colleges and hospitals. Due
to this continued cease work public at large is suffering.
Some of the details are as follows-

a) More than 6,00,000 individuals have been denied
treatment  as  resident  doctors  are  not  attending
OPDs,  causing the daily number of attendees at
Government Medical Colleges to drop from 70,000
to  40,000  approximately.  This  has  also
significantly  restricted  access  to  specialty  and
super-specialty  treatments  specially  to  poor
patients such as cardiology,  oncology,  neurology
etc  as  these  facilities  are  only  available  at  the
Medical Colleges.

b) Additionally,  over  61,000  patients  have  been
denied  indoor  treatment,  and  6,42,000  patients
have  been  unable  to  access  essential  lab  tests
that are typically available free of charge.

c) Cardiology  treatments  such  as  stenting  and
angiography  have  been  withheld  for
approximately 1,500 patients.

(d) Suspension  of  around  6,500  major  surgeries
across various different disciplines;

(e) There are numerous reports of patients, including
those  needing  cancer  treatment,  not  receiving
necessary  care,  with  53  specific  instances
documented from media sources.

(f) Furthermore,  information  regarding  20  cases  of
deaths due to the denial of treatment have been
recorded  including  different  sources  including
those reported in media.

8 Due to aforementioned protests, the State Government
has taken the initiative of holding several meetings with
the  agitating  doctors  and  repeatedly  urged  them  to
return back to work with assurance that state will take all
possible  steps  to  ensure  safety  and  security  of  the
doctors,  nurses  and  staff.   Details  of  some  of  the
meetings undertaken by the State Government with the
Doctors are given hereunder-

(i) On 21.08.2024, the Principal Secretary, Heath met
the  representatives  of  agitating  doctors  at
Swasthya Bhawan.  All of their demands were met
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–  i.e.  posting  of  new  principal,  new  medical
superintendent,  new Head of  the Department of
Chest Medicine and new Dean of Student Affairs at
RG  Kar  Medical  College  and  Hospital.   In  fact,
Principal  Secretary,  himself  went  to  RG  Kar
Hospital  in  the  night  to  inform  the  agitating
doctors that all of their demands have been met
and they were requested again to return to work
considering problems faced by the patients due to
abstinence of work by the Doctor.

(ii) On  23.08.2024,  after  order  of  Hon’ble  Supreme
Court on 22.08.2024, a press briefing was held by
Principal  Secretary,  Health  Department,
Government  of  West  Bengal  to  request  the
agitating doctors to return to work considering the
tremendous hardship faced by poor patients.

(iii) On  24.08.2024,  Director  Medical  Education  and
Special  Secretary,  Medical  Education,  requested
Doctors  to  return  to  work  at  RG  Kar  Medical
College  and  Hospital.   They  assured  that  their
grievances are being attended.

(iv) On  24.08.2024,  Principal  Secretary  Health  met
Joint  Doctors’  Forum  and  requested  them  that
residents must return to work.”

16 The State of West Bengal must take necessary steps to create a confidence in

the doctors that their concerns in regard to their security and safety are being

duly attended to.  In order to ensure this, all the respective District Collectors

and Superintendents of Police shall take stock of the situation and ensure by the

next  hearing  that  necessary  conditions  have  been  created  for  ensuring  the

safety and security of all  doctors  in Government Medical  Colleges and Public

Hospitals, including, (i) provision of separate duty rooms for male and female

personnel; (ii) availability of toilet facilities for male and female personnel; and

(iii) installation of CCTV cameras.

17 In the Status Report which has been filed on behalf of the State Police, it has

been indicated that funds have been sanctioned by the State of West Bengal for

setting  up  additional  CCTV  cameras  in  Government  Medical  Colleges  and
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Hospitals and for carrying out necessary work towards creating other attendant

facilities for doctors.  The work shall be continuously monitored by the District

Collectors in conjunction with the Superintendents of Police.

18 In order to create a sense of confidence among the doctors, we also direct that

in the event that the doctors report for duty on or before 5 pm tomorrow (10

September 2024), no adverse disciplinary action shall be adopted by the State of

West Bengal.  In the event that any further complaint is received in regard to

lack  of  safety  or,  as  the  case  may  be,  security,  such  complaints  shall  be

promptly  attended  to  by  the  Superintendents  of  Police  by  making  suitable

arrangements.  However, if there is continued abstention of doctors from work

despite the above facilities which have been directed to put in place, there may

be a likelihood of adverse action being taken in future.  The resident doctors

cannot  be  oblivious  of  the  needs  of  the  general  community  whom they are

intended to  serve  and they  should  return  to  work  within  the  time indicated

above.

19 Mr Kapil Sibal, senior counsel appearing on behalf of the State of West Bengal,

states that no action,  including punitive transfers,  shall  be taken against the

doctors who return to work in terms of the directions stipulated above.

20 List the proceedings on 17 September 2024.

  (SANJAY KUMAR-I)                (SAROJ KUMARI GAUR)
 ADDITIONAL REGISTRAR                 ASSISTANT REGISTRAR
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